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Both sides are present and we have heard them,
. ‘ ' \

Ld.counsel flor the applicant%prays for an interim
order for restraining the'respondents from fiiling up one
post of ED Agent by the respondent no.7 who is not eligible
for the same, He also submits that the applicant is a member
of the Scheduled Tribes community and | therefore,. he should

be given appointment to the post. 1
| .

Ld, counsel for the respondents, however, submits

that the Circular being Annexure-F to the application, on

which the applic;nt relied upon for being preferreq

\ } relaging
e H ‘.J
to the recruitment, has been quashed by the :e;Q%§;

<tes, |

We, therefore, do not consider it nesessary to pass

any Interim Order ‘in this d case. |

Matter is adjourned to 20.11, 97 Time to file repky
-is extended till¥ne week before the next dete.

MEMBER (J) : "



